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SHRI L. K. ADVANI; The question
posed is about the Verghese  Com
mittee's recommendations and as the
hon’ble  Members  are  aware  this
House discussed that matter only  in 
the last Session. Since then the gov
ernment is busy processing the whole
report and the deliberations and the
viewa-points of the Members. (Inter- 
ruptiotu)

1 hope it will be possible for the
government to introduce a bill for the 
conversion of A.I.R. into an autono
mous  corporation  in this  Budget
Session.

lfc.45 hr*.

COMMITTEE ON PUBLIC UNDER
TAKINGS

Twentcyth Report Aim Minutes

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); Sir, I beg to present
the  Twentieth  Report  (Hindi and 
English versions) of the  Committee
on Public Undertakings (1978-79) on 
Structure of Boards of Management of
Public Undertakings and other Allied
Matters  and  Minutes  (Hindi  and 
English versions) of the sitting of the
Committee relating thereto.

12.4* hrs.

METTERS UNDER RULE 377

(i)Reported atr c ties on Harmans
w Bihar.
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iTTf  €t +Ĥ<  ̂ srWT̂ 5̂
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I*

 ̂ ywH Jf snNnfkst ?ftT srwRî % 
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sriHT^T^3fRr11
+̂-̂r<t  ̂ # SIMM’S

<̂5i1% w  ̂ P?qT >RT I "

sn̂ ?TT? sV ̂ Tm̂T -<TKf Tl̂ ̂  ̂ SiT I
cr«rr 'ji'icii  ̂ 7 ̂ Rtf  a% ̂

P̂TPT 7T *5=# it̂ T 11  ?rnm # srrcft | ft; 

w w?2rr̂ # ®ra %5T # ̂  taif̂  ?ftx îftP̂
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■(iii) Need for Uniform Industrial]
tion in Uttar Pradesh

SHRI SURENDRA BIKRAM (She
jahanpur): Mr. Speaker, Sir. I rise
mention under Rule 377 this mat
of urgent public importance, the
 ̂dustrialisation  of  Shahjahanpur
Uttar P'radesh.

Shahjahanpur is one of the _mi 
backward districts of Uttar Prad
with a large population but due to
Dackwardness this district is in s&ii
grip of povertŷ unemployment, b
gary’and lack of facilities like medic
water, housing,  schooling etc.  T 

district has played a vital role in ■ 
freedom movement of the country a 
martvrs named  Ashfaqullah  Kh:
Pt. Ram Prasad Bisimil, Shri Rosl

Singh belonged  to  this unfortuns
district.  In spite of all this, this d: 
trict has not been given any impc 
tance while development plans w€ 
made.  There is a great need that ̂ 
Central  Government  should gi 
special attention towards Shahajahs
pur and allot at least one big Centi
public sector project to help in maki
3;his district industrialised. I woi
also request the Minister for Indu 
tries,  Mr.  George  Fernandes,
kindly see that instead of  allottii
public  sector  projects  to alrea
industrialised  places  in  U.P.  li 
Ghaziabad,  Sikandrabad,  Meer
Kanpur, Lucknow, Allahabad, Naii
Rae  Bareili,  consideration  be no 
given to  places  like Shahjahanpi
Hardoi, Pilibhit, Budaun, Jaunpur e‘ 
so that industrialisation is on an ui
form basis and development disparti
are reduced,

(iv)Arjuna Awards  given  by A. 

India Council of Sports

SHRI SAUGATA  ROY  (Barrac
pore);  Mr. Speaker, Sir, the  recei
Arjuna  awards  by  the All Ind
Council of Sports have caused grei
resentment among the sporting circli
of the country. While very deservir

[7 sportsmen  like  G. Viswanath ai 
Tamil Selvan got the prize, few coul

H explain the award of the prize to


